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10.01.2020─ Learned counsel for the Appellant submits that 

without any evidence, the Adjudicating Authority (National Company Law 
Tribunal), Kolkata Bench, Kolkata accepted that there is no debt payable 

in fact and thereby rejected the application under Section 7 of the ‘I&B 
Code’. 

Let notice be issued on Respondent by speed post. Requisites along 
with process fee be filed by 13th January, 2020. If the Appellant provides 

the e-mail address of Respondent, let notice be also issued through e-
mail. 

 Post the case ‘for admission (after notice)’ on 12th February, 2020. 
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